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IN THE CEWTRAL ADMINISTRATIVE TRIEBUNAL , JAIFUR BRENCH, JAIFUR,

CP No. 112/94 in : Date of crder 14,2.95
OA no. 100/89
Tulsi Dass H Applicant
V/s
Shri Ravindra & Cthisrs : Respondents.

Mr. Mukesh Agrawal

"

Counsel for the applicant.

Mr, Hanish Bhandari Couns2l for the respondents.,

CCRAM
Hon'ble Mr, Gopal Krishna, Member (Judicial)
Hon'ble Mr., 0.P. Sharms, Membsr (Adwministrstive)

PER HUII'BLE MR, SOPAL FRISHIA, LIMBER (JUDICIAL)

Applicant Tulsi Das haz filed this Contempt
Petiticn against the respondente cn the ground that the
directiorE:issued by the Tribunal vide its order dated
16.4.94 at Annexure A-l were not complisd with by the
respondents and instead of implementing the judgement
dated 18.4.94, the respondents passzd an order dated .
£.7.94 in utter ' disregzrd of the directicongonf ths

Tribunal. Thz Tribunal hasd given a direction to the
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respondents to consider the case of the applicant regard-
ing age relaxation on th2 same linze as has been done
vids letter dated 4.4.,91 of the Railway Beard and on the
basis o@ which this age rela:ation hss beean given to

Bahadur Singh. The case ¢f the applicant was compared

with that of Bahadur Singh and it was duly considered

by the competent authority, who found that the bensfit
of age relaxation could not bs given to the applicant.
It vas also directed by the Bench of thisgs Tribunal while
deciding the applicant's OA that if the applicany“is

aggrieved by any order of thsz respondents, he shall be at

C#mv&yliberty to file a fresh CA. However, if is not within the
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scope of the Contempt Petition toe go iatoe the
mz=rits =£f th= c=s2, Thz case of the applicant
for sges relaxaticn for the purpose of promotisn
to the pest of Cleaner has been considsred by the
recgpondants and as such there was no disobedience
of th2 order in question on their part, In the
result, this Contempt Petition is dismiszed.,

N-tices issuzd to th® respondente are hereby

dischaxg=d,
(G oP. SHARTA) (GOPAL FRISHMNA)
MEMEBER(A) HEMEER(J)




